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TRUE TRANSLATE COPY OF MARATHI INTO ENGLISH OF ANNEXURE R-1 

District Collector Office, Pune 

No.: Land/Rev/Kolte/1302/2011 

Pune, Date: 22/12/2011 

Subject: Under the Regional Plan Pune, granting development permission for residential development 

on the land located at Village Jambe and Marunji, Taluka Mulshi, declared as Special Township, in 

Sector R-7 of the approved Rajiv Gandhi Infotech Park Township. 

Order 

The Government, through the Urban Development Department, as per the notification dated 

16.12.2004, has declared the policy for development of Special Townships for Pune District. 

Accordingly, as per Government Urban Development Department letter No. TPS-1806/63/CR-

33/2006/UD-13 dated 28.04.2006, the land bearing Sector R-7 at Village Jambe and Marunji, Taluka 

Mulshi, has been declared as Special Township area. 

As per Rule 7(b) of the said notification dated 16.12.2004, the proposal submitted by M/s Kolte Patil 

Developers Ltd. through its Director Mr. Milind Dinkar Kolte has been taken into consideration under 

this office order No. Land/Rev/Kolte/1302/2006 dated 17.06.2006. 

In the present case, as per office order No. Land/NA/NS/437/2010 dated 04.03.2011, approval has 

been granted to the first revised master layout (land use map) submitted by the applicant for 

development of the declared Special Township at Village Jambe and Marunji under the Regional Plan 

Pune. 

The applicant has submitted an application dated 23.03.2011 requesting development permission for 

residential development in Sector R-7 under the approved Special Township master layout. The Deputy 

Director of Town Planning, Pune Division, Pune has recommended approval vide letter No. TP-

Pune/Township/R-7/Approval/1485 dated 26.08.2011. 

The proposal submitted by the company has been examined as per the prevailing Development Control 

Regulations applicable to townships. Accordingly, the Deputy Director of Town Planning, Pune has 

recommended granting approval. The conditions binding on the developer and the conditions to be 

fulfilled before undertaking development have been specified. 

The applicant has deposited scrutiny fees of Rs. 4,85,750/- (Rupees Four Lakh Eighty-Five Thousand 

Seven Hundred Fifty only) with the Deputy Director of Town Planning, Pune on dated 03.11.2011. 

Therefore, exercising the powers conferred under Rule 7(a) of the notification dated 16.12.2004, the 

District Collector, Pune hereby grants permission for residential development in Sector R-7 under the 
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first revised master layout of the declared Special Township of M/s Kolte Patil Developers Ltd., subject 

to the following terms and conditions. 

Terms and Conditions 

1. All regulations of the Government approval dated 16.12.2004 regarding development of Special 

Township, and any amendments issued from time to time, shall be binding on the company. 

2. The company shall comply with the conditions mentioned in the Letter of Intent issued by the 

Urban Development Department and the District Collector, Pune. 

3. The company shall comply with the conditions imposed while granting approval to the first 

revised master layout on dated 04.03.2011. 

4. If any specific orders are issued by this office from time to time, the same shall be binding on 

the company and no hindrance shall be caused to this permission. 

5. The company shall remain solely responsible for ownership disputes or legal matters related to 

the land in Sector R-7, and this permission shall not be considered as support in such matters. 

6. Demarcation of Sector R-7 shall be carried out through the Taluka Inspector of Land Records 

and boundary marks shall be fixed before commencement of development. 

7. After demarcation, fencing shall be completed within 30 days and a compliance report shall be 

submitted. 

8. The development carried out till date shall be verified by the Deputy Director of Town Planning, 

Pune, and a certificate shall be obtained accordingly. Further development shall be as per the 

approved layout. 

9. After completion of full development in Sector R-7, the company shall apply for an occupancy 

certificate. 

10. As per the revised plan submitted by the company, there are six towers (A to F and H). Each 

tower shall have a height of 60.75 meters and total 1054 tenements are proposed. Before 

applying for completion certificate, the final No Objection Certificate from the Fire Advisor, 

Government of Maharashtra dated 06.06.2011 shall be obtained and submitted. 

11. Considering the height of the buildings exceeding 60 meters, a fully equipped fire station shall 

be developed. Without completion and operationalization of the fire station and obtaining final 

NOC, occupancy shall not be granted and actual use of the tenements shall not be permitted. 

12. As per Township Rules, the entire township shall be developed within the permissible FSI limits. 

13. The 20% open space shown in the layout shall be developed appropriately and kept open for 

public use of township residents. 

14. Water supply, drainage, and sewage disposal systems approved by Maharashtra Jeevan 

Pradhikaran, Maharashtra Pollution Control Board, or the concerned Government department 

shall be implemented. Water distribution lines, drainage lines, etc., shall be developed 

accordingly. 

15. Refuge areas, staircases, and fire-fighting arrangements shall be provided in every high-rise 

building as per Fire Advisor recommendations. 
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16. For buildings exceeding 60 meters, helipad provision shall be planned as per regulations. 

17. Adequate parking facilities shall be developed as per the approved plan. Stilt parking shall be 

used only for vehicle parking. Mechanical ventilation and lighting shall be provided in basement 

and stilt areas. 

18. Open spaces reserved for light and ventilation shall not be less than the prescribed minimum. 

19. If any changes are proposed in the approved construction, prior permission shall be obtained. 

20. Tenements shall be used only for residential purposes; change of use shall not be made without 

prior approval of this office. 

21. Marginal open spaces shown in the layout shall be kept open and free from construction. 

22. Earthquake-resistant design and structural safety measures shall be adopted and certified by 

the structural consultant. 

23. At least 8 meters wide internal roads shall be developed as per Fire Advisor requirements to 

ensure access for fire-fighting vehicles. 

24. Upon completion of development in Sector R-7, necessary infrastructure such as access roads, 

primary school, hospital, etc., shall be fully developed. 

25. Safety and security of the building against man-made disasters shall be ensured by undertaking 

necessary measures. 

26. Phase-wise development shall be carried out strictly as per approved plans and township 

regulations. 

27. Before approval of each sector layout, certification regarding availability of basic amenities shall 

be obtained from the Deputy Director of Town Planning. 

28. Flats/units shall not be sold prior to obtaining permission from this office. 

29. The applicant shall obtain the final completion certificate from this office after completion of 

development. 

30. If any information or documents submitted by the company are found to be incorrect or 

misleading, the permission granted shall be liable to be cancelled and the company shall be 

solely responsible for the consequences 

-sd- 

For District Collector, Pune 

Copy to: 
M/s Kolte Patil Developers Ltd., through Director Mr. Milind Dinkar Kolte, City Point, Dhole Patil Road, Pune. 

TRUE TRANSLATION COPY 
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TRUE TRANSLATE COPY OF MARATHI INTO ENGLISH OF ANNEXURE R-2 

Office of the District Collector, Pune 

No.: NA/Township/R7/29/2014 

Pune – Date: 18/10/2014 

Subject: Regional Plan Pune – Granting approval to the revised building plan for residential development in Sector 

R-7 under the approved Special Township project at Village Jambe, Taluka Mulshi, District Pune. 

Order 

The Government, Urban Development Department, through notification dated 16/12/2004, has declared the policy 

regarding Special Township projects for Pune district. Accordingly, as per Government Urban Development 

Department letter No. TPS-1806/63/CR-33/2006/UD-13 dated 28/04/2006, land admeasuring 37 hectares at 

Village Jambe and Marunji, Taluka Mulshi, has been declared as Special Township area. 

In the present matter, as per this office order No. NA/Township/NS/437/2010 dated 04/03/2011, approval was 

granted to the second revised master layout submitted by the applicant for development of the declared Special 

Township at Village Jambe and Marunji. 

Further, as per office order No. NA/Township/R7/34/2012 dated 30/07/2012, approval was granted to the revised 

building plans for residential development in Sector R-7. 

Now, the applicant has proposed revised construction comprising buildings A, B, C, D, E, F and H in Sector R-7 

and has submitted an application dated 29/08/2013 through Director Mr. Milind Dinkar Kolte of Kolte Patil I-Ven 

Township (Pune) Pvt. Ltd. The applicant has thereafter complied with the scrutiny requirements on 10/07/2014. 

The Director of Town Planning, Pune Division, Pune, vide letter No. Township/Sector-R7/Revision/1696 dated 

26/06/2014, has recommended approval to the revised building plans. 

The applicant has deposited scrutiny fees of Rs. 2,56,800/- and premium charges of Rs. 6,48,99,300/-, totaling Rs. 

6,51,56,100/-, with the Assistant Director of Town Planning, Pune on 22/09/2014, and submitted the challan receipt. 

Therefore, exercising the powers vested under Rule 7(a) of the Government notification dated 16/12/2004, I, the 

District Collector, Pune, hereby grant approval to the revised building plans for residential development over 

27,031.30 sq. m. land in Sector R-7 of the Special Township proposed by Kolte Patil I-Ven Township (Pune) Pvt. 

Ltd., subject to the following terms and conditions. 

Terms and Conditions 

1. All provisions of the Government approval dated 16/12/2004 regarding Special Township development 

and amendments issued from time to time shall be binding on the company. 

2. Conditions mentioned in the Letter of Intent issued by the Urban Development Department and the District 

Collector, Pune shall be binding on the company. 

602



3. The company shall comply with all conditions mentioned in this office order No. NA/Township/R7/34/2012 

dated 30/07/2012 regarding approval of the second revised master layout. 

4. The company shall comply with all terms and conditions imposed while granting approval to the building 

plans in Sector R-7 under this office order. 

5. If written orders are issued by the District Collector, Pune from time to time, the same shall be binding on 

the company and no obstruction shall be caused to this permission. 

6. Since changes are proposed as per the previously approved building plans, any objections received from 

concerned authorities shall be resolved solely by the developer. 

7. The building plans for residential buildings in Sector R-7 have received Fire Department No-Objection 

Certificate dated 04/02/2014 and amended NOC dated 20/02/2014. The company shall comply with all 

fire safety conditions and obtain the final Fire NOC from the Director of Fire Services, Maharashtra State, 

Mumbai before occupancy. 

8. Solar Assisted Water Heating System and Rain Water Harvesting shall be provided in all buildings. 

9. Ownership of the land in Sector R-7 and any future disputes arising in that regard shall remain the sole 

responsibility of the company; this permission shall not support the company in such matters. 

10. If any information or documents submitted by the applicant are found incorrect or misleading, the approval 

granted shall be deemed cancelled and the company shall be responsible for all consequences. 

11. While undertaking phase-wise development in Sector R-7, residential tenements shall be developed 

strictly as per approved regulations. 

12. Before approval of each sector layout, certification regarding provision of basic amenities in proportion to 

the development shall be obtained from the Assistant Director of Town Planning, Pune. 

13. Flats/tenements shall not be sold without prior permission from this office. 

14. The applicant shall remain bound to obtain the final completion certificate from this office. 

 

-sd- 

For District Collector, Pune 

Copy to: 
M/s Kolte Patil Developers Ltd., through Director Mr. Milind Dinkar Kolte, City Point, Dhole Patil Road, Pune. 

TRUE TRANSLATION COPY 
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t Structural Stability Certificate

/~~.

C

~.

~.

"6.

~.

~.

Environmental Clearance
Certificate
Final Fire NOC

).

Rain Water Harvesting

Drainage Certificate

lf9'l ~ ('iffi). '*'1'8 q<;1 TJT ~
K. ~<..J~o/~oo~~ q;[ <IT<;"{ ~ aW.

. - File No-~~-~W~oo~-[A-
III/~oo~. K_ocJo~/~oo~
Directorate of Maharashtra Fire Servises
MFS/09/2014, Dated -04/0112015.

'lulii1Ii'l1 m
~ '1"'I~lIcH ~ <;~lfquli<l ~ "'l"i'film

<IT<;"{ ~ ~lq~'4'" aW q '1ldl~"1 ~
on.B~,M6eo~""'. K.~Vo~/~o~~, ~ ~
<IT<;"{ ~ aW.

~/~~ ~. 'ltI. , ~' ~3TRlT <li"1<;I<Hi 'liCffi ~ ~4IUlq'lGI"'( \'1(
~lq~'4'" ~ f.H~'<11 ~ ~ \'1l<cli'l1
~m6\1RT M <IT<;"{ ~ 3m-.
McLIN CONSULTANTS rVT.LTD
K.N~o/~o~"6 ~ q;[ <IT<;"{ ipffi'r aW.
McLIN CONSULTANTS PVT.LTD ~
K.N~o/~o~"6 ~ q;[ <IT<;"{ ipffi'r aW.

D:\Om\al1 dalll\Ptn Drhe Baclup\Complelion Certifieate-l \Sector._R_1_Jambe_Daled_ll.(}).;!:015-Compiction Cercificlllc_doc

~. Sewerage System

~o. Lift Certificate

~t Solar Water System

~~. Plinth Cheking Certificate

McLIN CONSULTANTS PVT.LTD ~
K.N~o/~o~"6 ~ q;[ <IT<;"{ ipffi'r aW.
lf9'l • ~ ~ Licence No-
~"6~~~~.Dated _~~/o""'/~o~"63Rf1'! ID'<f.
~"6~~~~.Dated _~~/o""'/~o~"63Rf1'! ID'<f.
~"6~~"6o.Dated -~C/o<..J~o~"63Rf1'! ID'<f.
~"6~~~~.Dated _~~/o<..J~o~"63Rf1'! ID'<f.
~"6~~~~.Dated _~~/o""'/~o~"63Rf1'! ID'<f.
~"6~~~~.Dated _~~/o""'/~o~"63Rf1'r ID'<f.
~"6~~~"6.Dated _~~/o<..J~o~"6.'lRf1'r ID'<f.
~"6~~~""'.Dated _~~/o<..J~o~"63Rf1'r ID'<f.

Racold Thermo Ltd ~ .o~/o~/~o~•.•..<f q;[
<IT<;"{ ipffi'r aW.
llT. • q;[ on.~o~~/~o~~.
K.~~/o~/~o~~ 3Rf1'r;;ffif il'lffiTrft ~4Iulq'l ~
,.......+-:>' .~<>11<'1<'1Jm- q <iT "'1'41<'1'41 q;[ on.~~""'C}~on.
K.o<..Jo~/~on q q;[ on.~~•....C}~oZ~.

K.O<..Jo~/~o~~ 3Rf1'r;;ffif \'1QRjUn ~qlulq'l

~~aW.

.13.
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~~.MSEDCL Certificate Maharashtra State Electricity Dis!. Corporation

Ltd. Pune, f<;-_oGl~o/~oo\9 ~ 'q;f ~

~31W.

~¥. Indemnity Bond ~ "'" ;f.B-~¥\9¥/~o~"., fG'.~VO~/~o~". "'f

INDEMNITY Bond ~~31W.

~".. Pollution Certificate Maharashtra Pollution Control Board '!AT 'q;f
~.".~c::,f<;-.~~m/~oo~ ~ ~4Iulq'l Consent

To Etablish

~ I'lctl{On '~3lR"-\9 mftM~ lii.~ q ~ lii.m' <:!Mt il'lIflUn ~ m:r<1T <IT

~41{(11-c1~ ~ 'iCfiI~lIifll{ ~ c);(;f 3W04I-c1 ~ ito "lfl04l~ <IT ~l1l{("'lfl '{ulii'1l-c1

1'l41u14'l~ ~ .aWR ~ ~ ito 3lW.

) f.• ,. ..>.' ..:.." Po. '':' • ~........o.--'--'"".'1'lMlil <rnlCfiI41,!G6"i@!>icH3Hi('\("lICfiIUI«lltl Clil\Clic.1'1~l;CfCfi~I='l~i'llTT~IUI" "11~1ql~l

'i1OliOlc;HI~14iMctil~ mwn~.
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TRUE TRANSLATE COPY OF MARATHI INTO ENGLISH OF ANNEXURE R-3 

(Part Completion Certificate) 

(As per Regulation No. 7.5 of the sanctioned Development Control and Promotion Regulations for the 

notified project area) 

No.: PMH/TPS/SR/13/2015 

Date: 31/03/2015 

For the land situated at Village Jambe, Taluka Mulshi, District Pune, in Sector R-7, admeasuring 

27,031.30 sq.m., the revised approval has been recommended vide letter No. Application 

Township/Sector R-7/Municipal Permission/1696 dated 26/06/2014 from the Office of the Deputy 

Director of Town Planning, Pune Division, Pune. Accordingly, revised approval has been granted by 

the District Collector, Revenue Branch, Pune vide Order No. PMH/TPS/SR/34/2014 dated 14/11/2014 

to Kolte Patil I-Ven Township (Pune) Pvt. Ltd., through Director Shri Milind Dinkar Kolte, residing at City 

Point, Dhole Patil Road, Pune-01. 

The applicant’s application dated 23/02/2015 regarding completion of construction was 

received in the office of the District Collector, Revenue Branch, Pune. Accordingly, for inspection of the 

construction, vide letter No. PMH/KAVI/467/2015 dated 30/01/2015, it was informed to submit a report 

with opinion. As per the same, the Town Planner from the Town Planning Office carried out inspection 

of the construction on 04/03/2015 at 11:00 a.m. As per the sanctioned building plan, the certified 

demarcation map showing the boundaries was submitted by the applicant, and inspection was carried 

out accordingly. As per the revised sanctioned building plan, in the present proposal, permission is 

being granted for the buildings No. A and No. B in Sector R-7. 

The details of the buildings for which plinth inspection has been carried out and for which part 

completion is being granted are as follows: 

Table – Plinth Inspection Details 

Sr. 

No. 

Building As per 

sanctioned 

plan 

Actual 

construction on 

site 

Plinth inspection certificate (Date / Letter 

No.) 

1 Buildings No. A, 

B, D in Sector R-

7 

Parking + 22 

floors 

Parking till slab As per District Collector, Pune letter No. 

2018/2012 dated 17/09/2012, plinth 

inspection certificate has been granted. 

2 Building No. C in 

Sector R-7 

2 Parking + 22 

floors 

2 Parking + 6 

floors 

As per this office letter No. 1356/2013 dated 

05/03/2013, plinth inspection certificate has 

been granted. 
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Sr. 

No. 

Building As per 

sanctioned 

plan 

Actual 

construction on 

site 

Plinth inspection certificate (Date / Letter 

No.) 

3 Building No. F in 

Sector R-7 

2 Parking + 22 

floors 

2 Parking + 1 

floors 

As per this office letter No. 1356/2013 dated 

05/03/2013, plinth inspection certificate has 

been granted. 

Now, the applicant has demanded completion certificate of Building No. A and Building No. B in Sector 

R-7. The details of inspection of these buildings are as follows: 

Sr. 

No. 

Building 

No. 

As per 

sanctioned 

plan 

As per actual 

construction 

Floor Tenement 

No. / 

Group 

Total 

Tenements 

Remarks: 

completion 

certificate being 

granted 

1 Sector R-

7 – 

Building 

No. A 

Parking + 

22 floors 

Parking + 22 

floors 

Parking — - Completion 

certificate is 

being granted for 

Parking + 22 

floors 
    

First 101 to 108 8 
 

    
Second 201 to 208 8 

 

    
Third 301 to 308 8 

 

    
Fourth 401 to 408 8 

 

    
Fifth 501 to 508 8 

 

    
Sixth 601 to 608 8 

 

    
Seventh 701 to 708 8 

 

    
Eighth 801 to 808 8 

 

    
Ninth 901 to 908 8 

 

    
Tenth 1001 to 

1008 

8 
 

    
Eleventh 1101 to 

1108 

8 
 

    
Twelfth 1201 to 

1208 

8 
 

    
Thirteenth 1301 to 

1308 

8 
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Sr. 

No. 

Building 

No. 

As per 

sanctioned 

plan 

As per actual 

construction 

Floor Tenement 

No. / 

Group 

Total 

Tenements 

Remarks: 

completion 

certificate being 

granted 
    

Fourteenth 1401 to 

1408 

8 
 

    
Fifteenth 1501 to 

1508 

8 
 

    
Sixteenth 1601 to 

1608 

8 
 

    
Seventeenth 1701 to 

1708 

8 
 

    
Eighteenth 1801 to 

1808 

8 
 

    
Nineteenth 1901 to 

1908 

8 
 

    
Twentieth 2001 to 

2008 

8 
 

    
Twenty-First 2101 to 

2108 

8 
 

    
Twenty-

Second 

2201 to 

2208 

8 
 

 

Sr. 

No. 

Building 

No. 

As per 

sanctioned 

plan 

As per actual 

construction 

Floor Tenement 

No. / Group 

Total 

Tenements 

Remarks: 

completion 

certificate being 

granted 

1 Sector R-

7 – 

Building 

No. B 

Parking + 

22 floors 

Parking + 22 

floors 

Parking — - Completion 

certificate is 

being granted for 

Parking + 22 

floors 
    

First 101 to 108 8 
 

    
Second 201 to 208 8 
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Sr. 

No. 

Building 

No. 

As per 

sanctioned 

plan 

As per actual 

construction 

Floor Tenement 

No. / Group 

Total 

Tenements 

Remarks: 

completion 

certificate being 

granted 
    

Third 301 to 308 8 
 

    
Fourth 401 to 408 8 

 

    
Fifth 501 to 508 8 

 

    
Sixth 601 to 608 8 

 

    
Seventh 701 to 708 8 

 

    
Eighth 801 to 808 8 

 

    
Ninth 901 to 908 8 

 

    
Tenth 1001 to 

1008 

8 
 

    
Eleventh 1101 to 

1108 

8 
 

    
Twelfth 1201 to 

1208 

8 
 

    
Thirteenth 1301 to 

1308 

8 
 

    
Fourteenth 1401 to 

1408 

8 
 

    
Fifteenth 1501 to 

1508 

8 
 

    
Sixteenth 1601 to 

1608 

8 
 

    
Seventeenth 1701 to 

1708 

8 
 

    
Eighteenth 1801 to 

1808 

8 
 

    
Nineteenth 1901 to 

1908 

8 
 

    
Twentieth 2001 to 

2008 

8 
 

    
Twenty-First 2101 to 

2108 

8 
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Sr. 

No. 

Building 

No. 

As per 

sanctioned 

plan 

As per actual 

construction 

Floor Tenement 

No. / Group 

Total 

Tenements 

Remarks: 

completion 

certificate being 

granted 
    

Twenty-

Second 

2201 to 

2208 

8 
 

 

Compliance of Documents required under the Approval Conditions has been completed by the applicant 

as follows: 

Sr. 

No. 

Document Details / Submission 

1 Structural Stability 

Certificate 

Submitted by Shri Anup Bhatte dated 07/03/2015. 

2 Water Supply 

Arrangement 

Submitted vide letter dated 25/10/2009 from the Chief Engineer (Jal 

Sampada), Water Resources Department, Pune. 

3 Environmental 

Clearance 

Certificate 

Attached herewith – File No. 21-1222/2009-IA-III/2009, dated 06/09/2009. 

4 Final Fire NOC Directorate of Maharashtra Fire Services, MFS/09/2014, dated 

04/01/2015. 

5 Measurement Plan It is necessary to submit the final measurement plan of the constructed 

building as per the proposal at the time of completion. Accordingly, the 

notarized register No. B-8469/2015, dated 11/03/2015, has been 

submitted. 

6 7/12 Extract The applicant had earlier submitted the 7/12 extract. However, now for 

obtaining only the occupancy certificate, the applicant has submitted the 

latest 7/12 extract showing the current entries. 

7 Rain Water 

Harvesting 

Letter dated 25/02/2015 from McLIN Consultants Pvt. Ltd. has been 

submitted. 

8 Drainage Certificate Letter dated 25/02/2015 from McLIN Consultants Pvt. Ltd. has been 

submitted. 

9 Sewerage System Letter dated 25/02/2015 from McLIN Consultants Pvt. Ltd. has been 

submitted. 
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Sr. 

No. 

Document Details / Submission 

10 Lift Certificate Obtained from the Chief Engineer (Electrical), Mumbai vide Licence Nos. 

141932, 141937, 141940, 141936, 141933, 141934, 141935, 141938, all 

dated 28/04/2014. 

11 Solar Water System Letter dated 07/03/2015 from Racold Thermo Ltd. has been submitted. 

12 Plinth Checking 

Certificate 

Issued by the District Collector, Pune vide letter No. 2028/2012, dated 

17/10/2012. Further, this office letters No. 346/2013, dated 04/03/2013, 

have granted the plinth inspection certificate. 

In the present case, inspection of Building No. A and Building No. B in Sector R-7 has been carried out 

and since the construction of the said buildings has been completed as per the sanctioned plan, the 

completion certificate is being granted to the said buildings subject to the following conditions: 

1. In the present matter, the applicant shall remain bound by the conditions mentioned in the 

registered Indemnity Bond submitted by the applicant dated 11/03/2015. 

2. In the present matter, permission from the Environmental Department dated 06/09/2009 has 

been obtained and accordingly, as per Maharashtra Pollution Control Board, Pune letter No. 

BO/RO (P&P)/EIC No. PN-214-09/E/CC-425, dated 29/12/2009 (“Consent to Establish”), and 

the Maharashtra Pollution Control Board, Pune office “Consent to Operate” shall be obtained 

before commencement of use by the occupants, which shall remain binding upon the applicant. 

3. As shown in the sanctioned plan, from the proposed construction, the front, rear and side 

marginal open spaces shall be kept permanently open. 

4. If it is proposed to make changes different from the sanctioned construction or to change the 

use, prior permission of this office shall be necessary. 

5. Due to the proposed construction, the rights of way of any existing access on the land shall not 

be obstructed; responsibility in this regard shall be taken by the applicant/owner. 

6. The stilt shall not be enclosed in future, and the use of the stilt shall be only for parking 

purposes. 

7. Along with the proposal, the applicant has obtained approval from the Chief Engineer (Jal 

Sampada), Water Resources Department, Pune vide letter dated 25/10/2009, subject to terms 

and conditions. The said terms and conditions shall remain binding upon the applicant. 

As per the certified Development Control and Promotion Regulations Rule No. 7.1, if the competent 

authority has granted approval to the present proposal or otherwise, and even if inspection of the 

construction site has been carried out, the entire responsibility of carrying out the construction in 

accordance with the Development Control Regulations and complying with all safety requirements as 

per Indian Standards shall remain with the landowner/developer. In the present case, the 

landowner/developer is Kolte Patil I-Ven Township (Pune) Pvt. Ltd. through Director Shri Milind Dinkar 
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Kolte, residing at City Point, Dhole Patil Road, Pune-01, has submitted a notarized affidavit bearing No. 

B-8463/2015 on stamp paper of Rs. 200/- dated 11/03/2015. 

 

-sd- 

Assistant Director, Town Planning, Pune Branch, Pune 

-sd- 

District Collector, Pune 

Copy to: 

1. Assistant Director, Town Planning, Pune Branch, Pune – for information. 

2. Kolte Patil I-Ven Township (Pune) Pvt. Ltd., through Director Shri Milind Dinkar Kolte, residing 

at City Point, Dhole Patil Road, Pune-01. 

3. Gram Sevak, Village Jambe, Taluka Mulshi, District Pune – for information and for house 

numbering. 

4. Architect Space Designer Syndicate through Shri Zuber Sheikh, Pune, residing at Megha 

Spaces, First Floor, 13, Solapur Road – for information and further necessary action. 

 

TRUE TRANSLATION COPY 
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TRUE TRANSLATE COPY OF MARATHI INTO ENGLISH OF ANNEXURE R-4 

Occupancy Certificate 

(As per Regulation No. 6.6 of the Maharashtra Unified Development Control and Promotion 
Regulations) 

No.: PMRDA/Mouje Jambe/S.No./Sector R-7/O.C. 3322 

Date: 30/12/2019 

To, 

Kolte Patil I-Ven Township (Pune) Pvt. Ltd. 

Through Director Shri Milind Dinkar Kolte 

City Point, Dhole Patil Road, Pune – 411001 

For the land situated at Village Jambe, Taluka Mulshi, District Pune, in Sector R-7, 

admeasuring 27032.31 sq.m., permission was granted vide Order No. PMH/TPS/SR/34/2014 dated 

14/11/2014 issued by the District Collector, Pune, for carrying out construction / revised construction 

on the said land. 

Accordingly, as per the said permission, the construction of the building has been fully / partly 

completed under the supervision of Licensed Architect / Structural Engineer / Supervisor Shri Zuber 

Sheikh (Licence No. CA/3/1565). After obtaining the completion certificate for the said building, the 

applicant submitted an application dated 06/12/2019 for obtaining the occupancy certificate. 

Accordingly, subject to the following conditions and compliance, permission is hereby granted 

to occupy the said building. 

Description of Building Proposed for Occupation 

Sr. 

No. 

Building As per Approved 

Plan 

Actual on 

Site 

Floor Tenement 

Nos. 

Total 

Tenements 

I Building “C, D 

, F” 

2 Parking + 22 2 Parking + 

22 

First 101–108 8 

    
Second 201–208 8 

    
Third 301–308 8 

    
Fourth 401–408 8 

    
Fifth 501–508 8 
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Sr. 

No. 

Building As per Approved 

Plan 

Actual on 

Site 

Floor Tenement 

Nos. 

Total 

Tenements 

    
Sixth 601–608 8 

    
Seventh 701–708 8 

    
Eighth 801–808 8 

    
Ninth 901–908 8 

    
Tenth 1001–1008 8 

    
Eleventh 1101–1108 8 

    
Twelfth 1201–1208 8 

    
Thirteenth 1301–1308 8 

    
Fourteenth 1401–1408 8 

    
Fifteenth 1501–1508 8 

    
Sixteenth 1601–1608 8 

    
Seventeenth 1701–1708 8 

    
Eighteenth 1801–1808 8 

    
Nineteenth 1901–1908 8 

    
Twentieth 2001–2008 8 

    
Twenty-First 2101–2108 8 

    
Twenty-

Second 

2201–2208 8 

Conditions 

1. The applicant / flat holders shall not enclose or sell the common spaces within the building 

such as refuge area, common parking, top terrace etc., and the said areas shall be kept open 

for all users. 
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2. The applicant / flat holders shall not enclose the two floors above the refuge terrace. 

3. Before handing over the flats, it is necessary to develop internal roads, gates, open spaces 

etc. 

4. As per the building height, the conditions mentioned in the Fire Department NOC shall remain 

binding upon the applicant / owner / developer. 

5. All conditions mentioned in the building permission order and architectural permission order 

shall remain binding upon the applicant / developer / landowner. 

6. The proposed built-up area (Gross FSI + Non-FSI) is 15680.63 sq.m.; however, the total 

permissible built-up area is approximately 22256.14 sq.m. Therefore, obtaining Environmental 

Clearance from the State Environmental Impact Assessment Authority (SEIAA) is mandatory. 

The applicant shall strictly comply with all conditions mentioned therein. 

7. The applicant / owner / developer shall be responsible for completing the remaining buildings 

as per the sanctioned plans before applying for occupancy certificate. 

8. Before handing over the flats, it shall be binding upon the applicant / landowner / developer to 

make necessary arrangements for potable water supply as certified by the competent 

authority / Gram Panchayat. 

-sd- 

FOR Metropolitan Commissioner 

and Chief Executive Officer. 

TRUE TRANSLATION COPY 
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PUNEMETROPOLIS 4th floor, New Administration Building, Opp Akurdi Railway Station, Pimpri-Chinchwad, Pune 411044. 

Ph No. : 020- 259 33 344 / 356 /333 / h17. 4. o Ro- R48 

sfa, 

Pune metropolitan Region Bebelopment Authoritp, Pune 

Sr 
No 

46/R Email:comm@pmrda.gov. in 

Reply from Project 
Proponent 

Directives from 
PMRDA office 

Objections from R7 
managing committee 
As per PMRDA approved The building plans of Sector R7 The 
plan of 7h Avenue, there is |were approvèd on 22" lgranted Commencement 
provision for 3000+ 2 December 2011 beating no. Certiflcate 

Authority has 

fot every 
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2 

3 

5 

6 

wheeler and cycle parking. PRH/KAVI/2902/2011 and 14h |sector 
no adherence to adequate Builder has converted them November 2014 bearing 

car parking requirements into 4 wheeler parking and PRH/TS/SRI25/2014 
sold/allocated to residents. (respectively. The building jas prescribed under 
Now, we do not have any completion was obtained on 31 DCPR 

provision for 2 wheeler and March 2015 bearing no. commensurate 
cycle parking. This is PMHITS/SR/13/2015 and 10" proposed land use and 
leading to daily quarrels February 2016 bearing no. proposed built up area in 
amongst residents over PMUIMOUJE.JAMBE/S.N.Sector each sector. 
parking space for their 2 R7/S.NO.33/82 respectively. 
wheeler and cycles. 

parking's 
agreement. 

Builder has covered above |The Developer has obtained The Authority 
parking with tin structure sanction for semi covered granted Commencement 
that may lead to hindrance parking on 11 February 2022 |Certificate for 
in movement of fire tenders bearing 

The Developer has provided 
sufficient parking spaces (2W 
Scooter - 1782 nos& Cycle 

committed 

per 

|1800 nos.) as per DC regulations 
|to the residents. 

as 

even 

by 

no. sector by checking 
to handle fire situation of BMU/MOUJE.JAMBE,MARUNJW ladherence to adequate 
high rise buildings (22+ |S.N. 86 and Ors/ Sector R7/C. R |car parking requirements 
floors). This is true for all No. 1019/21-22. There is as prescribed under 
sector in Life Republic sufficient margin of 6m for the Rule 17.11 of PMRDA's 
Township. Has PMDRA circulation of fire tender DCPR which is 

approved such structures? |movement as per Fire NOC. 

checking 

which 

30+ parking are allocatedThe Developer has provided the Parking is provided as 
outside boundary of 7h car parking of 880 Carsat theper DC regulations; the 
Avenue proper location in sector. 

The STP provided below 
the ramp which is 

is 
with 

not 

Builder has illegally sold The Developer has provided the The issue of sale and 
some parking to residents parking to al the residents. 
beyond 

has 

every 

Commensurate with 
proposed land use and 
proposed built up area in 
each sector. 

|issue of sale and 
allotment of parking 
spaces does not fall 
under the Authority's 
purvieW. 

The underground domestic The Developer has provided the 
water tank size is smaller domestic water tank as per the 
than actually mentioned in norms i.e. U.G. Water Tank Size 
approved drawing this is 34.06 & 16.98 X 1.70). Reports 
leading for daily issues of of consultant are attached forITP Policy. The 
water management. This will |reference purpose. Authority shall not grant 

lallotment of parking 
spaces does not fall 
Junder the Authority's 
purview. 

pose greater | In addition to existing UGT Commencement 
challenges with 2 new developer is going to build| Certificate to any fresh 

upcoming buildings in 7"n ladditional 178 Cum as per norms development until the 
Avenue. |for future 2 buildings. In addition development of 

|thereto, the Builder has additional required 
|constructed a Water Treatment tanks is completed. 
Plant at township level. 

It is mandatory to 
provide basic 
infrastructure as per 
regulation no 10.5 of 

The Developer has obtained the For this sector part 
building completion certificate on (completion has been 
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6 

accessible properly for 31 March 2015 bearing no. issued by this office also 
managing operations. Due PMHITS/SR/13/2015 and 10" some part is also under 
to this, STP is not even able February 2016 bearing no. development so that it is 
to handle load of 5 PMUIMOUJE.JAMBE/S.N.Sector mandatory for developer 
buildings. What is provision R7 /S.NO.33/82 respectively. Ihas to maintain the STP. 
of STP for new 2 building? Further the consent to operate Also it is mandatory to 
As this STP is in -1 level, as was obtained by the builder on provide basic 
this space is not ventilated 19h March 2015 bearing no. BO- |infrastructure per 
properly, this is leading to CAC-SELUEIC No. PN24714- |regulation no 10.5 of 

foul smell in all parking 13/0 (PyCAC14589. By virtue of |TP Policy. managing 
the same, the Developer was committee shall ensure 
maintaining the said STP for five proper operation of STP 

area. 

years from the date of land submit Compliance 
possession till the time of reports to Authority. 
handover of the operations to the 
Sector R7 provisional managing As per the meeting held 
committee. During the period lin Hon. Metropolitan 

when builder was maintaining the planner as per direction 
said STP, no complaints were developer has to appoint 
raised by the managing a technical person to 
committee and the residents of ensure alternate position 
Sector R7 against the STP. It (for STP and submit the 
certainly means that there is no report likewise. 
issue in the operations of the 
STP. 
JAttached Consent to operate and 

as 

6 Monthly reports. 
Plaster of buildings is The construction material/quality The Project Proponent 
coming off the walls within 6 related issues have been shall proVide necessary 
years' life of buildings, This resolved as and when raised byplatform for grievance 
pose serious questions on the residents. The necessary redressal and submit 
quality of work. Builder is support has been provided to thecompliance of resolved 
not providing required residents of Sector R7 and issues within 30 days 
documents for doing the managing committee. If any 
structural/MEP audit. Concerns are raised by the 

residents and managing 
committee of sector R7 then the 
|required support will be given. 
Developer has form a committee 
to resolve all such type of issue. 
This committee did site visits and 
conducted meetings with society 
Imembers to resolve the same. 

There are many seepage The builder has provided the The Project Proponent 
issues in individual flats and necessary support in respect of shall provide necessary 
common area which is the seepage issues related to platform for grievance 
leading to fast deterioration the individual flats and commonredressed and submit 
of life of buildings. areas from time to time. compliance of resolved 

issues within 30 days 

There are multiple issues of The builder has provided the 
terrace glass breakage Jnecessary support in regards to 
reported. These pieces of the said issue from time to time.platfom for grievance 
broken glass fall down from 
height. This may lead 

The Project Proponent 
shall provide necessary 
redressed and submit 
compliance of resolved 
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10 

11 

12 

13 

serious threat to life of 
residents. 
There is no sufficient The Developer has provided the 
provision of condominium loffice space as per sanctioned 
office space for managing lplan dated 22nd December 2011 
day to day operation bearing no. 

Temporary office provision (PRH/KAVI/2902/2011 and 14" 
of office is done which is November 2014 bearing no. 
adequate and no plan PRHTS/SR/25/2014 respectively 
shared yet on what is and 11h February 2022 bearing 
arrangement of permanent no. 
office for condominium /BMU/MOUJE.JAMBE,MARUNJIV 
Society of 880 and future S.N. 86 and Ors/ Sector R7/C. R 
1230 flats. No. 1019/21-22. 

There are changes in The Developer has not made any Permissions 
boundary of 7n avenue alterations, modifications and revisions are granted by without consent of resident revisions in the sanctioned PMRDA as per ITP leading to challenges in day building plan which is approved norms, Society should to day operation. by the authority. Developer has specify challenges in 

not change any boundary other detail to get 

issues within 30 days 

sector. 

The Project Proponent 
shall provide sanction 

plans of office to the 
Society. 

then sanction PLU and sectorappropriate solution . 
|layout 

R No. 1019/21-22 

There are just 10 visitor The Developer has provided the The Authority has parking provided for 880 parking (Cars- 520, Scooter -granted Commencement flats. |1782 Certificate for every 
|Cycle - 1800) as per sanctioned sector by checking plan dated 22nd December ladherence to adequate 
2011 bearing no. car parking requirements 
PRH/KAVI/2902/2011 and 14th as prescribed under 
November 2014 bearing no. DCPR which is 
PRH/TS/SR/25/2014 Commensurate with 

|respectively and 11th February proposed land use and 
|2022 bearing no. lproposed built up area in 
BMUIMOUJE.JAMBE, MARUNJI each sector. 

|/S.N. 86 and Ors/ Sector R7/C. 

|with Lawns, Garden furniture like 
seats and benches, shrub beds, 
pergola, senior citizen zone, 
garden on podium, multipurpose 
court, walkways, swimming pool, 
basket ball court, swimming pool, 
club house, party lawn, skating 

and 

Many amenities mentioned The construction work of Sector The Project Proponent 
in plan are not yet R7 is in the process. The shall provide phase wise 
completed even after 6 + remaining amenities will be time bound program for 
years of possession of this |provided in stages and before development of township 

the completion of structures in |level amenities and no 
Sector R7. In addition thereto, as fresh residential 
mentioned in Annexure G permission shall be 
annexed to the Agreement for granted till fulfilment of 
|Sale, the Developer has provided essential amenities. 
Jamenities such as Garden Area 
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14 

15 

16 

At the time of approval of| The Developer has provided The Project Proponent 

court, baby pool, multipurpose 
play equipment. 

building and 
there possession the all the specifications as per shall ensure monitoring were water meter Agreement for Sale. Builder of water supply through provided for each flat for have given water meter at water meter and furnish SOlar water line. These are sector level as per agreement to details to the society unilaterally removed 
builder and taken away 

by sale. members from time to 
time. 

Tnere are many township The Developer has providedThe Project Proponent level amenities still not township level amenities such as shall provide phase wise 
Completed even after 10 + fire station, police station, main time bound program for years of approval entrance plaza, bus stop, solid development of township 

|waste management plant, MSCB |level amenities and no 
sub station, water treatment fresh residential 
plant, strom water system, permission shall be 

jogging and cycling track along granted till fulfilment of 
with internal roads of the essential amenities. 
township and garden. Further, 
the Township development work 
| is still in the process, hence, the 
certain township level amenities 
|will be provided in stages as and 
when the structures in the 
|township will be completed as 
lalso stated in Agreement for 

|Sale. Developer has already 
completed Township Level 
|Amenities like School, part 
garden, Fire Station, Police 
Station, WTP, MSEDCL, SWMP, 
partly .essential shopping and 
vegetable market. 

As per township act, the The construction of the The Project Proponent 
township management (township is still in the process shall provide necessary 
committee need to formed. land hence the township level platform for grievance 
However, even after 10 + committee will be fomed upon redressal and submit 
years of township approval, completion of the entire compliance of resolved 
township management body township. At present sector level issues within 30 days 
is not formed. This is management commitee 

leading to leakages of funds (formed. Developer has form a 
collected from flat buyers as committee to resolve all such 
one time maintenance type of issue. This committee did 
charges for township. There site visits and conducted 
is no accountability of these meetings with society members 
funds. Over and above this, to resolve the same 
builder developer is 
misusing this to harass flat 
buyers,. 

In view of the complaints made, it is evident that the development of social amenities lother 
utilities and economic activities is required to be undertaken as per regulation no 12.1 of 
Integrated Township Policy and the same is required to be shared with the citizens of the 
township through an appropriate interface. In summary it is observed that the aforesaid non 

628



residential activities are partly developed /under implementation. PMRDA shall ensure that the 
backlog f any of remainder of social amenities, utilities, economíc activities shall be reviewed in 
the immediate revision of PLU that will follow in future .Such backlog shall also be cleared 
before consideration of any fresh permissions of residential activity. 

Fundamentally the complaints emanate from the communication gap between the 
Project Proponent and the residents lcitizens of the township with respect to the development 
permissions /Services and implementation of the same as per Integrated Township Policy. The 
Project Proponent shall ensure that he develops an appropriate platform for dissemination of 
the requisite infomation to all the residents at all time. 
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TRUE TRANSLATE COPY OF MARATHI INTO ENGLISH OF ANNEXURE R-5 

To, 

Mr. Vinayak Krushnaji Joshi (through Authorized Signatory) 

Kolte Patil Integrated Townships Ltd. 

Village Jambe, Taluka Mulshi, District Pune. 

Subject: Regarding the complaint in Kolte Patil Township at Village Jambe, Taluka Mulshi. 

Reference:  1. Complaint application dated 03/08/2021 submitted by residents of 7th Avenue. 

2. Hearing held in this office on 24/03/2022. 

3. Your inward letters 5389 and 5388, Written submission dated 04/05/2022 

4. Complaint application dated 18/10/2022 submitted by residents of 7th Avenue. 

5. Hearing conducted in this office on 16/11/2022. 

With reference to the subject matter and Reference No. 1, the complaint application dated 

03/08/2021 submitted by the complainants on behalf of 7th Avenue Life Republic, namely resident Mr. 

Shrikant Shelke and others, has been received by this office. In the said complaint application, a 

complaint has been made regarding the inconvenience being caused due to the lack of basic amenities 

and facilities in 7th Avenue of Life Republic Society, situated on the properties bearing Survey No. 110 

(part) and 111 (part) at Village Jambe, Taluka Mulshi. 

In connection with the said complaint, the developer was informed to submit an explanation. 

However, since the developer did not submit the explanation, in connection with the said complaint, by 

letter dated 21/03/2022, both the complainants and the developer were informed for hearing, and as 

per Reference No. 2, a hearing was conducted on 24/03/2022 in the chamber of the Deputy 

Metropolitan Planner. 

For the said hearing, on behalf of the complainants, members of Life Republic 7th Avenue, 

namely Mr. Shrikant Shelke and Mr. Vijay Shejwal, and on behalf of the respondent, Adv. Ms. Geetanjali 

Deshmukh and Mr. Deepak Patil were present. 

Accordingly, in connection with the issues raised during the said hearing, as per Reference No. 

3, the developer has submitted an explanation. Further, in accordance with Reference No. 5, a hearing 

was conducted on 16/11/2022 in the chamber of the Hon’ble Metropolitan Planner. Accordingly, the 

following directions are being issued. 

Sr. 

No. 

Objections from R7 

Managing Committee 

Reply from Project Proponent Directives from PMRDA 

Office 

1 As per PMRDA approved 

plan of 7th Avenue, there is 

The building plans of Sector R7 were 

approved on 22nd December 2011 

The Authority has granted 

Commencement Certificate 
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Sr. 

No. 

Objections from R7 

Managing Committee 

Reply from Project Proponent Directives from PMRDA 

Office 

provision for 3000+ 2 

wheeler and cycle parking. 

Builder has converted them 

into 4 wheeler parking and 

sold/allocated to residents. 

Now, we do not have any 

provision for 2 wheeler and 

cycle parking. This is 

leading to daily quarrels 

amongst residents over 

parking space for their 2 

wheeler and cycles. 

bearing no. PRH/KAVI/2902/2011 

and 14th November 2014 bearing no. 

PRH/TS/SR/25/2014 respectively. 

The building completion was 

obtained on 31 March 2015 bearing 

no. PMH/TS/SR/13/2015 and 10th 

February 2016 bearing no. 

PMU/MOUJE.JAMBE/S.N. Sector 

R7/S.NO.33/82 respectively. The 

Developer has provided sufficient 

parking spaces (2W Scooter – 1782 

nos & Cycle – 1800 nos.) as per DC 

regulations to the residents. 

for every sector by 

checking adherence to 

adequate car parking 

requirements as prescribed 

under DCPR which is 

commensurate with 

proposed land use and 

proposed built up area in 

each sector. 

2 Builder has covered above 

parking with tin structure 

that may lead to hindrance 

in movement of fire tenders 

to handle fire situation of 

high rise buildings (22+ 

floors). This is true for all 

sector in Life Republic 

Township. Has PMRDA 

approved such structures? 

The Developer has obtained sanction 

for semi covered parking on 11 

February 2022 bearing no. 

BMU/MOUJE.JAMBE, 

MARUNJI/S.N. 86 and Ors/ Sector 

R7/C. R No. 1019/21-22. There is 

sufficient margin of 6m for the 

circulation of fire tender movement as 

per Fire NOC. 

The Authority has granted 

Commencement Certificate 

for every sector by 

checking adherence to 

adequate car parking 

requirements as prescribed 

under Rule 17.11 of 

PMRDA’s DCPR which is 

commensurate with 

proposed land use and 

proposed built up area in 

each sector. 

3 30+ parking are allocated 

outside boundary of 7th 

Avenue. 

The Developer has provided the car 

parking of 880 Cars at the proper 

location in sector. 

Parking is provided as per 

DC regulations; the issue of 

sale and allotment of 

parking spaces does not 

fall under the Authority’s 

purview. 

4 Builder has illegally sold 

some parking to residents 

beyond committed parking’s 

as per agreement. 

The Developer has provided the 

parking to all the residents. 

The issue of sale and 

allotment of parking spaces 

does not fall under the 

Authority’s purview. 
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Sr. 

No. 

Objections from R7 

Managing Committee 

Reply from Project Proponent Directives from PMRDA 

Office 

5 The underground domestic 

water tank size is smaller 

than actually mentioned in 

approved drawing this is 

leading for daily issues of 

water management. This will 

even pose greater 

challenges with 2 new 

upcoming buildings in 7th 

Avenue. 

The Developer has provided the 

domestic water tank as per the norms 

i.e. U.G. Water Tank Size – 34.06 & 

16.98 X 1.70). Reports of consultant 

are attached for reference purpose. 

In addition to existing UGT developer 

is going to build additional 178 Cum 

as per norms for future 2 buildings. In 

addition thereto, the Builder has 

constructed a Water Treatment Plant 

at township level. 

It is mandatory to provide 

basic infrastructure as per 

regulation no 10.5 of ITP 

Policy. The Authority shall 

not grant Commencement 

Certificate to any fresh 

development until the 

development of additional 

required tanks is 

completed. 

6 The STP provided below the 

ramp which is not 

accessible properly for 

managing operations. Due 

to this, STP is not even able 

to handle load of 5 

buildings. What is provision 

of STP for new 2 building? 

As this STP is in -1 level, as 

this space is not ventilated 

properly, this is leading to 

foul smell in all parking area. 

The Developer has obtained the 

building completion certificate on 31 

March 2015 bearing no. 

PMH/TS/SR/13/2015 and 10th 

February 2016 bearing no. 

PMU/MOUJE.JAMBE/S.N. Sector 

R7/S.NO.33/82 respectively. Further 

the consent to operate was obtained 

by the builder on 19th March 2015 

bearing no. BO-CAC-SELUEIC No. 

PN24714-13/0 (PyCAC14589). By 

virtue of managing the same, the 

Developer was maintaining the said 

STP for five years from the date of 

land possession till the time of 

handover of the operations to the 

Sector R7 provisional managing 

committee. During the period when 

builder was maintaining the said 

STP, no complaints were raised by 

the managing committee and the 

residents of Sector R7 against the 

STP. It certainly means that there is 

no issue in the operations of the STP. 

Attached Consent to operate and 6 

Monthly reports. 

This office also issued that 

some part is also under 

development so that it is 

mandatory for developer 

has to maintain the STP. 

Also it is mandatory to 

provide basic infrastructure 

per regulation no 10.5 of 

ITP Policy; managing 

committee shall ensure 

proper operation of STP 

and submit Compliance 

reports to Authority. As per 

the meeting held in Hon. 

Metropolitan planner as per 

direction developer has to 

appoint a technical person 

to ensure alternate position 

(for STP) and submit the 

report likewise. 
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Sr. 

No. 

Objections from R7 

Managing Committee 

Reply from Project Proponent Directives from PMRDA 

Office 

7 Plaster of buildings is 

coming off the walls within 6 

years’ life of buildings, This 

pose serious questions on 

the quality of work. Builder 

is not providing required 

documents for doing the 

structural/MEP audit. 

The construction material/quality 

related issues have been resolved as 

and when raised by the residents. 

The necessary support has been 

provided to the residents of Sector 

R7 and managing committee. If any 

Concerns are raised by the residents 

and managing committee of sector 

R7 then the required support will be 

given. Developer has form a 

committee to resolve all such type of 

issue. This committee did site visits 

and conducted meetings with society 

members to resolve the same. 

The Project Proponent shall 

provide necessary platform 

for grievance redressal and 

submit compliance of 

resolved issues within 30 

days. 

8 There are many seepage 

issues in individual flats and 

common area which is 

leading to fast deterioration 

of life of buildings. 

The builder has provided the 

necessary support in respect of the 

seepage issues related to the 

individual flats and common areas 

from time to time. 

The Project Proponent shall 

provide necessary platform 

for grievance redressed 

and submit compliance of 

resolved issues within 30 

days. 

9 There are multiple issues of 

terrace glass breakage 

reported. These pieces of 

broken glass fall down from 

height. This may lead 

serious threat to life of 

residents. 

The builder has provided the 

necessary support in regards to the 

said issue from time to time. 

The Project Proponent shall 

provide necessary platform 

for grievance redressed 

and submit compliance of 

resolved issues within 30 

days. 

10 There is no sufficient 

provision of condominium 

office space for managing 

day to day operation. 

Temporary office provision 

of office is done which is 

adequate and no plan 

shared yet on what is 

arrangement of permanent 

The Developer has provided the 

office space as per sanctioned plan 

dated 22nd December 2011 bearing 

no. PRH/KAVI/2902/2011 and 14th 

November 2014 bearing no. 

PRH/TS/SR/25/2014 respectively 

and 11th February 2022 bearing no. 

BMU/MOUJE.JAMBE, 

The Project Proponent shall 

provide sanction plans of 

office to the Society. 
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office for condominium / 

Society of 880 and future 

1230 flats. 

MARUNJI/S.N. 86 and Ors/ Sector 

R7/C. R No. 1019/21-22. 

11 There are changes in 

boundary of 7th avenue 

without consent of resident 

leading to challenges in day 

to day operation. 

The Developer has not made any 

alterations, modifications and 

revisions in the sanctioned building 

plan which is approved by the 

authority. Developer has not change 

any boundary other then sanction 

PLU and sector layout. 

Permissions and revisions 

are granted by PMRDA as 

per ITP norms, Society 

should specify challenges 

in detail to get appropriate 

solution. 

12 There are just 10 visitor 

parking provided for 880 

flats. 

The Developer has provided the 

parking (Cars- 520, Scooter – 1782, 

Cycle – 1800) as per sanctioned plan 

dated 22nd December 2011 bearing 

no. PRH/KAVI/2902/2011 and 14th 

November 2014 bearing no. 

PRH/TS/SR/25/2014 respectively 

and 11th February 2022 bearing no. 

BMU/MOUJE.JAMBE, 

MARUNJI/S.N. 86 and Ors/ Sector 

R7/C. R No. 1019/21-22. 

The Authority has granted 

Commencement Certificate 

for every sector by 

checking adherence to 

adequate car parking 

requirements as prescribed 

under DCPR which is 

commensurate with 

proposed land use and 

proposed built up area in 

each sector. 

13 Many amenities mentioned 

in plan are not yet 

completed even after 6+ 

years of possession of this 

sector R7. 

The construction work of Sector R7 is 

in the process. The remaining 

amenities will be provided in stages 

and before the completion of 

structures in Sector R7. In addition 

thereto, as mentioned in Annexure G 

annexed to the Agreement for Sale, 

the Developer has provided 

amenities such as Garden Area with 

Lawns, Garden furniture like seats 

and benches, shrub beds, pergola, 

senior citizen zone, garden on 

podium, multipurpose court, 

walkways, swimming pool, basket 

ball court, swimming pool, club 

The Project Proponent shall 

provide phase wise time 

bound program for 

development of township 

level amenities and no 

fresh residential permission 

shall be granted till 

fulfilment of essential 

amenities. 
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house, party lawn, skating and 

(…text continues in scan). 

14 At the time of approval of 

building and possession 

there were water meter 

provided for each flat for 

solar water line. These are 

unilaterally removed by 

builder and taken away. 

The Developer has provided all the 

specifications as per Agreement for 

Sale. Builder have given water meter 

at sector level as per agreement to 

sale. 

The Project Proponent shall 

ensure monitoring of water 

supply through water meter 

and furnish details to the 

society members from time 

to time. 

15 There are many township 

level amenities still not 

completed even after 10+ 

years of approval. 

The Developer has provided 

township level amenities such as fire 

station, police station, main entrance 

plaza, bus stop, solid waste 

management plant, MSCB sub 

station, water treatment plant, storm 

water system, jogging and cycling 

track along with internal roads of the 

township and garden. Further, the 

Township development work is still in 

the process, hence, certain township 

level amenities will be provided in 

stages as and when the structures in 

the township will be completed as 

also stated in Agreement for Sale. 

Developer has already completed 

Township Level Amenities like 

School, part garden, Fire Station, 

Police Station, WTP, MSEDCL, 

SWMP, partly essential shopping and 

vegetable market. 

The Project Proponent shall 

provide phase wise time 

bound program for 

development of township 

level amenities and no 

fresh residential permission 

shall be granted till 

fulfilment of essential 

amenities. 

16 As per township act, the 

township management 

committee need to formed. 

However, even after 10+ 

years of township approval, 

township management body 

The construction of the township is 

still in the process and hence the 

township level committee will be 

formed upon completion of the entire 

township. At present sector level 

management committee is formed. 

The Project Proponent shall 

provide necessary platform 

for grievance redressal and 

submit compliance of 

resolved issues within 30 

days. 
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is not formed. This is 

leading to leakages of funds 

collected from flat buyers as 

one time maintenance 

charges for township. There 

is no accountability of these 

funds. Over and above this, 

builder/developer is 

misusing this to harass flat 

buyers. 

Developer has form a committee to 

resolve all such type of issue. This 

committee did site visits and 

conducted meetings with society 

members to resolve the same. 

In view of the complaints made, it is evident that the development of social amenities / other 

utilities and economic activities is required to be undertaken as per regulation no 12.1 of Integrated 

Township Policy and the same is required to be shared with the citizens of the township through an 

appropriate interface. In summary it is observed that the aforesaid non-residential activities are partly 

developed / under implementation. PMRDA shall ensure that the backlog if any of remainder of social 

amenities, utilities, economic activities shall be reviewed in the immediate revision of PLU that will follow 

in future. Such backlog shall also be cleared before consideration of any fresh permissions of residential 

activity. 

Fundamentally the complaints emanate from the communication gap between the Project 

Proponent and the residents / citizens of the township with respect to the development permissions / 

services and implementation of the same as per Integrated Township Policy. The Project Proponent 

shall ensure that he develops an appropriate platform for dissemination of the requisite information to 

all the residents at all time. 

-sd- 

For Metropolitan 

Commissioner, PMRDA, Pune 
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